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FRIDAY, THIS THE 14th DAY OF FEBRUARY, 2003

HON. MR. JusTicc R.R.K.TRIVEDI,
HON. MAJ GEN K.K.SHIUHSTHUA. MEM
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CENTRAL ADMINISTRAT
ALLAHABAD BENCH -

CIVIL CONTEMPT PETITION NUMBER 210

IN

ORIGINAL “APPLICATION NUMBER 946 OF 1996 ?

IVE TRIBUNAL
ALLAHABAD

- e

OPEN_COURT

OF 2001

VICE CHAIRMAN
BeR_(A)

Bac hu Prasad,

s/o Sukharj,

r/o village g Post Tikampar,
Tehsil Salempur,

Dist :- Deoria,

Balram Singh’

s/o Yadunandan Singh,

r/o Village. pangur T oda,
Tehsil Salempur,

Dist :-peoria.

Shri Ram,

s/ Garju Shah,

r/o village & post Tkkampur,
salampur,

Dist :~ peoria,

Parma,

s/o Bhola

r/o Village panapur Tola,
Usaraham,

Post Bhat par Rani,
Salempur,

Daoria-

Shrikant,

s/o Babu Ram,

r/o Raghunath Pur,
Post Bankata,

Dist := Daorig,

Rama Shankar,

s/o Shri Chhotey (a]

I/0 Village g Post Ticampur,
Tehsgil] Salampur,

Dist ;= Deoria,

Radhay Shyam,

s/o sri Surya Bali,
r/o Chhotake Gaon,
Bhat par Rani,
Deoris,

Rajendra,

s/o 5ri Jagat,

r/o Village g Post Kharasar,
Tikampur, Khampar |,

Dist ;= Deorig,

s/o sri Ehandra Deop,

r/o Village Chhatkg Gaon,
Post Bhat par Rani,
Salampur,
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10. Ram Ball,
s/o Sri Dhannu,
r/o village Majhauli Raj,
Salempur, m
Dist :- peoria.

11. Kailash Yadav,
s/o Vishwanath Yadav,
r/o villags Holaj Pur,
Bhera Pakar,
Bankati,
Dist := Deoria,

12. Bikau,
s/o0 Tilak,
r/o village Chhotaka Gaon,
Post Bhatpar Rani,
Bist:- paorig.

13. Lal Bahadur,
s/0 3ahdeo,
r/o Village Danpur,
Post Julvan Tala,
Dist ;= Deoria,

14. Shiv Shankar,
s/o Shri Harihar
r/o village g Post Barka Gaan,
Dist :~ peoria,
19, Yogendra,
s/0 Sri Pitambar,

r/o Village g POst Kharasar,
Tikampur Khampur,

Diat:‘ DEﬂria. A RN |!|Applicant.
( By Advocate :=Shri A« B. Singh)

VERS US

The Deputy chisp Enginasar (Eanstructiun),
Lucknouy, *++ <«Reéspondents,

(By Advocate:- Shri D. Avasthij )

By this d8Pplication ungsp Section 17 of the

A.T. Act, 18985, the applicants Pray to punish the respon-

Passed in Qg.g, No.946/1996, Ths direction given in the

O.A. was as under:
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"In thesge circumatancea. if applicants are
serving from befors the engagement of P8rsons
shown in the list (Annexure-5), thejirp interest
should be protected tg the extent that t hey

dent No.3, Exscut iva Engineer whg Will considsr
the application and grievancas gf the applicant g
and after 8xamining the matter, isgus nNecessary
direction within a month from the date g cCopy of
this order alonguith application is filed befgre
him."

2, The case of the applicants is that Pe8rsons shown

in the list Piled as Annexure-1 are being given work, wheregg

the applicants ars being ignored angd in this way, the ordsr

of this Tribunal has bean dis-obeyed, Nutica;“uas issuad

te the respondents, in I8sponse to which a counter affidavit

there is ng Vacancy existing in Varanasi Construction Division,

t he I8=8ngagement of the applicant is not pPpossible, T he
learnsd counsg] for the applicants has Submitted that the
reéspondents ars giving 8Ngagament to the Arsons shown in
the list Annﬂxura-1juhich was Annexure-5 in the 0.A. The
V™ counter —

aupplamantaryiaffidauit Nas been filed gn 6.2.2003, in Para
7 whereof, it has been Spacifically averrsd that the pB.g.
Constructign Division has not ITe8-angaged any gf the casual

labourers mentioned in the list Annexure-5 and Chere is ng

viglation Oof the ordep,

3. It has also bsan stated that al}l Casual Labourers
in question yere being T8=8ngaged by the Assistant Enginser
S8wan (Opzn Line), uho was not g RParty in the 0.A. In thess
circumstancsa, 10 gur opinion, it is difficult to say that
a cass g°f contempt is made gut 8gainst Shri R, g, Yadav,

Deputy chiaf Enginsar (Cnnatructiun), Lucknow, who was not

9VeNn a party in the U.A.
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order as to costs.
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4, There cannot be any dispute that pg7g. Construction

-.MMLA
Diuision}ﬁfKHSBuan (Opsn Linae), are different units. In

the circumstances mant ioned above, we do not find that'any
case of contempt is made out against the I8spondsnts. The
applicants, if they have any grievance against the action
of Assistant Enginesr, Seyan (Open Line) and if they agre ag
advised, they may file g fresh 0.4. This contempt petition

M‘EE ;“H '

r oA
18 dismissed and ths r23peAd: <\ discharged with ng
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MEMBER (A) VICE CHAIRMAN
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